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Seen the petition. Heard the learned counsel for
0 fa 4/ Y-10.98 P

the pe¢titioner. A copy of the petition has been served on
1% '0 ?8 the le¢arned Standing Counsel Shri D.N.Mishra appearing on
behalf of the respondents. After hearing both the learned
A COfo /& va counsé¢ls we feel that this O.A. can be finally disposed

L&ﬁfz Q& sjé of at| the admission stage with an appropriate direction
Pc !7’)&

to th% respondents.

be 2enf p R-3 The facts of this case, according to petitioner
Qj“# £’Q bj are t#hat his father Shri Gopal Rao was a railway
127”# P0}1/¢£ employee. He did not participate in railway strike in
\ 1974 for which Government ,of ia had allowed certain
g%:r’g concegsions to employees Ebmgartlclpatef; in railway
*1 strike; one such conce51on was consideration in respect
&ki/hﬁm of chlildren of such employees for appointment in the

b\O railwdys. The case of the g@iﬁtloner is . that after

QC‘(g) retirgment of his father and’\ e, became major he had

Jidra
applig@d for a Jjob to the railway authorities under the

w
jSjgé_ above| dispensation, but 1inspite of making several

o)1t . . . .
‘41) 4 repregentations copies of which is at Annexure-2, no orden

e el . . b .
CD ny & has peen passed by the railway 'authorities on his

v v
}% LQV% %9 repregentation. In view of this we dispose of this
b ‘ﬁ a‘i Original Application by issuing a direction to Res.3 and
#ﬁ } 4 to| dispose of applicant's representation dated

12.3.1996 if the same is still pending with Res.3 or 4
within a period of 60 days from the date of receipt of a
copy ¢f this order through a reasoned order and .intimate
the decision thereon to the petitioner within 15 days
thereafter. Tt is, however, made clear tﬁat we make no
comments on the merits of the petitioner's claim which
maybe [ disposed of strictly in accordance with rules and
instryctions.

With the above direction O.A. is disposed of at
the admission stage itself. No costs.

. Hand over copies of the order to learned counsel
for beth sides and copies of order along with copies of

applifation be sent to Res 3 and 4. ?Mﬁ
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